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LAW DEPARTMENT

NOTIFICATION

The 1s1 January 2009
S.R.0.N0.1/2009—In exercise of the

powers conferrad by the provise 1o Article 309 roag
with article 233, 234 and 235 of the Canstitur

ion of India, the Goverror of Onssa after consultation
with Onissa Public Service Commission and the #

rutes further to amend the Ons
2007 namely -

gh Court of Orissa hereby makes ihe fotlowing
5@ Superior Judicial Service and Qrssa Judical Service Rules,

1.(7) These rules may be called the Orissa Superior Judisial Service and Ornssa

Judheral
Service {Second Amendment; Rules. 2004,

(2) They shall be deemed 1o have come intg force on 231y August, 2007

2. In the Ongsa Supse

nor Judicial Service and Qtissa Judicial Service Hyles 2007 w»
Pari <l the

tollowing prowisas 1o rule 7 shall be added namejy .
Provided that, incase of exigencires the vacansiee may be illed up by offic & ting promotipn

o1 5 denod  not excerding one Year subject to the condition 1hat they shall have ng rght to

ontifiue in the post and shall stand automalticaily reverted on gxpiry of ane year, if nat revertod
eartipf
Provides turther that panott o9t service rendered in otticiatin

g promotion shall not be
suntedd fowards ar

vice s the catlre of Digife Judge for the burpase ol seniority or any othier

cidemial purtnte

[ No 20- vy 6/200711, ]
By order of the Gevernos

B. K NAYAK
. Prneipat Secietary o Govemnien
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